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C . .A. T. Bench, J .A.IPUR 
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Or~~rs RP 69/93 in OA 391/90 

1 0 • the applicant. None present on behalo o 

Mr.U.D.Sharma, counsel for the respondents. 

The ls arned cou_nsal for the respondents 

stat~~ that the applicant has been given the 
requisite relief by the Govt. Therefor~ the 
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is case. a listed app icant wants to withdraw th" 8 
before the Hon'ble Bench for direction on 17-2•94. 
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